133 Written Answers [16 AUG. 1990] to Questions 134

(b) if so, what are their demands; and

(c) what action Government propose to
take to mitigate the undue hardship caused
to the litigants?

THE MINISTER OF STEEL AND
MINES WITH ADDITIONAL, CHARGE
OF THE MINISTRY OF LAW AND
JUSTICE (SHRI DINESH GOS-MALIK):
(a) Yes, Sir.

(b) The practising lawyers of Tis Hazari
Courts are at present demanding
enhancement) of the original pecuniary
jurisdiction of the District Courts.

(c) The matter is Dbeing currently
examined by the Government of India.
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